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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 698/2023

IN THE MATTER OF:

Kaushalya Sharma ..APPLICANT
Versus
Mathura Vrindavan Development Authority &Anr.
...RESPONDENTS
INDEX
| S.NO PARTICULARS PAGE NO.
1. Reply on behalf of Respondent no.2 with
Affidavit
& Copy of order dated 10.11.2023-Annexure R/1
3. Copy of sale deed and Possession Letter dated
| 29.08.2014-Annexure R/2
4. Copy of complaints dated 19.08.2017,
_ 21.08.2017 etc. — Annexure R/3 Ly
5. Copy of Letter dated 10.01.2019 —Annexuer R/4
6. Copy of letter dated 12.01.2020 written by Paras
Pride Rukmani Vihar RWA acknowledging taking
over the maintenance by RWA w.ef
L 1 01.01.2019- AnnexureR /5
7 Copy of letter/order dated 31.03.2022 -
Annexure R/6
,' 8. ' Copy of Application dated 04.04.2022 -
Annexure R/7
9, Reply Affidavit dated 08.08.2023-Annexure R/ 8
10. Photographs taken in December 2023 -
L Annexure R/ 9
11. Invoiced pertaining to expenditure incurred on
plantation in Group Housing at Rukmani Vihar,
Paras Pride Vrindavan — Annexure R/10
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12 Construction of a park with swings for children
and benched for the elderly - Annexure R/11
13. Board Resolution of the Paras Realtech Limited

RESPONDENT NO. 2
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 698/2023
IN THE MATTER OF:

KaushalyaSharma ..APPLICANT
VERSUS

Mathura Vrindavan Development Authority &Anr.

...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 2

MOST RESPECTFULLY SHOWETH-

1. This Hon’ble Tribunal vide order dated 10.11.2023 has issued
notice to respondents observing in para no.1 about grievance raised in
OA with respect to implementation of order bearing No. - 3348/8-1-10-
17 various/03 T.C.-1 dated 05.08.2010 issued by the Housing and Urban
Planning Section-1 of Government of Uttar Pradesh with regard to rain
water harvesting and plantation of Trees for improving environment in
respect of the respondent no. 2-Group Housing Society. Copy of order

dated 10.11.2023 is annexed as ANNEXURE-R/1.

2 At the outset, it is submitted that adequate plantation has been
carried out to maintain green cover and rain water harvesting
structures were constructed by the answering respondent. It is note
worthy that maintenance of entire society and its services are being
maintained by the Resident Welfare Association after handing over of

society to RWA in January, 2019.
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3. That present OA is not bonafide rather has been filed with
malafide intention to settle personal score on behalf of applicant and

her husband as explained in succeeding paragraphs.

4. That Sale Deed, Possession Letter etc. were executed in favour of
applicant and her husband in 2014. The answering respondent already
got rid of all rights and liabilities pertaining to society in question after
January, 2019. In such circumstances, present OA is barred by limitation
being beyond 6 months period from 2014. Hence, OA is not

maintainable and is liable to be dismissed.

5. That answering respondent is a reputed organization engaged in
real estate activities, with one of its flagship project, Paras Pride
Vrindavan, a group housing scheme launched in the year 2011 under
consideration in present OA.The project comprised 8 towers, with a
ground floor plus 4 floors each, and a sanctioned plan for six units per
tower. The total area, as per the approved map, was 6972.92 sq.
meters, adhering to the permissible ground coverage of 45% of the
total land. The parking and road provisions were implemented in line

with the sanctioned plan, ensuring a balanced and well-planned

community.

6. That answering respondent wishes to place on record the
relevant dates & Events:
(i) In 2010, present affordable Group Housing was sanctioned

under project ‘Rukmani Vihar Awasiya Yojna’.



(ii)

(iii)

(iv)
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On 29.08.2014, Sale Deed was executed in respect of flat
No.ST-08/003 (Sheretha Tower) Ground Floor in favour of
applicant and her daughter namely Jyoti Sharma. Physical
Possession was given vide Possession Letter dated
29.08.2014. Copy of Sale Deed and Possession Letter dated
29.08.2014 are annexed as ANNEXURE-R/2.

On 19.08.20217, various complaints received from other
flat owners/occupiers against installation of gate in
corridor restraining access of other flat owners/occupiers.
Copy of some complaints dated 19.08.2017, 21.08.2017
etc. are annexed as ANNEXURE-R/3.
Consideringcomplaints received against gate installed by
applicant and her husband, answering respondent asked
them to remove the gate installed in corridor so that free
access to all residents in the vicinity can be ensured in case
of emergency. This made the applicant and her husband
annoyed the answering respondent and started to make
false allegations, complaints against the answering
respondent,

In January 2019, Paras Pride Project/Society was handed
over to Paras Pride Rukmani Vihar Resident Welfare
Association for all purposes including maintenance etc.
copy of letter dated 10.01.2019 bearing signature of
member of RWA also is annexed herewith as ANNEXURE-
R/4. Copy of letter dated 12.01.2020 written by Paras
Pride  Rukmani Vihar Resident Welfare Association

acknowledging taking over the maintenance by RWA w.e.f,



(vi)

(vii)
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01.01.2019 is annexed herewith as ANNEXURE-R/5. Thus,
since 01.01.2019, answering respondent is not concerned
with the project/society in question. The applicants are
dragging the answering respondent unnecessarily into the
frivolous litigation.

Thebattle over the issue of encroachment by way of illegal
door installed in the corridor remained continued. On
31.03.2022, Mathura Vrindavan Development Authority
(MVDA) directed the husband of the complainant to
remove encroachment from corridor within 7 days. Copy
of letter/order dated 31.03.2022 is annexed herewith as
ANNEXURE-R/6.

A Civil Suit bearing no. 202/2018 filed by applicant herein
against answering respondent with respect to gate
installed by applicant and her husband is also pending
before Civil Judge, Sr. Division, Mathura. The applicant has
filed an application in that Civil Suit restraining answering
respondent to execute letter dated 31.03.2022 issued by
MVDA. Copy of application dated 04.04.2022 is annexed
herewith as ANNEXURE-R/7. Answering respondent has
filed its reply affidavit dated 08.08.2023, copy of which is
annexed herewith as ANNEXURE-R/8.

Thus, there has beena series of litigations that various
forms between applicant and answering respondent on the
issue of illegal gate installed by applicant and her husband.

To pressurize the applicant, present OA has been filed
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almost after 9 years from the date of purchase and
possession of the flat by the applicant. Out of 287 flat
owners, only one individual, Kaushalya Sharma, has raised
concerns after a prolonged period of nine years. This

appears to be a case of extortion and harassment.

i That answering respondent took care of plantation as well as rain
water harvesting structures at the time of executing Group Housing
Scheme. The current photographs taken in December 2023 of the
Group Housing in question showing green colour are annexed herewith
as ANNEXURE-R/9. It is also relevant to place on record the invoices
pertaining to expenditure incurred on plantation in Group Housing at
Rukmani Vihar, Paras Pride Vrindavan. Copy of some invoices of 2013-

2014 are annexed herewith as ANNEXURE-R/10.

8. The construction of a park with swings for children and benches
for the elderly, funded by the company, exemplifies its commitment to

community welfare (ANNEXURE R/11).

9. Paras Realtech Limited reiterates its commitment to
environmental norms, project compliance, and community welfare. The
allegations levied by the Applicant lack merit and appear to be a

product of personal vendetta rather than genuine environmental

concerns.

10. The Company requests this Honorable Tribunal to dismiss the
application and impose costs on the Applicant for the undue burden

placed on the respondent.
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11, Inresponse to the assertion that the Original Application{OA) has
been filed under section 14 of the National Green Tribunal Act 2010,
purporting to raise a substantial question related to the environment,
Respondent No. 2, Paras Realtech Limited, emphasizes the crucial
importance of adhering to the prescribed timelines set forth in section

14(3) of the Act.

* Section 14(3) in The National Green Tribunal Act, 2010
“No application for adjudication of dispute under this section
shall be entertained by the Tribunal unless it is made within a
period of six months from the date on which the cause of action
for such dispute first arose: Provided that the Tribunal may, if itis
satisfied that the applicant was prevented by sufficient cause
from filing the application within the said period, allow it to be

filed within a further period not exceeding sixty days.”

PRAYER
In view of the submissions made herein above, It is most respectfully
prayed that this Hon'ble Tribunal may graciously be pleased to dismiss

the original application with cost.

Respondent NO.2
Through For PARAS REALTECH LT,

Diréctor

Nirartg
Date:
Place:
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

IN
0.A. NO.698/2023
IN THE MATTER OF -

Kaushalya Sharma . Applicant
VERSUS
Mathura Vrindavan Development Authonty &Anr. . Respondents
AEFIDAVIT

I, Pravesn Tayal Managing Director of M/s. Paras Realtech Limited, at
D-152, Surajmal Vinar, Main Road (Near Yamuna Sports Complex, Gate
No.01).Delhi110092(Email - pdemiiigmal com &

Maob.No 8818745017}, do hereby solemnly affirm and declare as under:-

1. That | am the respondent No.2 in the above noled case therefore

I'am fully conversant with the facts of the case | am competent to

sign and swear this afidavit.

; That the accompanying reply has been drafled by my counsel

At A

& and the same has been read over and explain to me and | say

and declare that the same are trug and correct,

T T
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3 That the contents of accompanying reply be read as parl and

parcal of this affidavit as the same are not repealed herein for the

same of brevity. For PARAS REALTECH LD

e
Diearto
DEPONENT
VERIFICATION. -
: e W0
Verified at Delhi on this ___“dayor 2023 that the

sontants of my above affidavit are true and correct lo my knowiedge and

nothing material has been concealed there from.
For PARAS REALTECH LTD.

Dirartg.

AR DEPONENT
# Sydush Kumer
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[tem No.1 (Court No. 2)

BEEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.
(Through Physical Hearing with Hybrid VC Option)
Original Application No. 698/2023
Kaushalya Sharma ...Applicant

Versus
Mathura Vrindavan Development Authority & Anr. ...Respondents
Date of hearing: 10.11.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: Mr. Shailendra Bhardwaj Advocate for Applicant
(Through VC)

Application has been filed under the provisions of the National Green
Tribunal Act, 2010.

ORDER
3. Smt Kaushalya Sharma has filed this application under the

provisions of the National Green Tribunal Act, 2010 seeking
implementation of order bearing No. — 3348/8-1-10-17 various/03 T.C.-1
dated 05.08.2010 issued by the Housing and Urban Planning Section-I of
Government of Uttar Pradesh with regard to rain water harvesting and
plantation of Trees for improving environment in respect of the
respondent no. 2-Group Housing Society.

2, Prima facie, the averments made in the application raise questions
relating to environment arising out of the implementation of the

enactments specified in Schedule I to the National Green Tribunal Act,

2010.
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Q. A. No. 698/2023 Kaushalya Sharma Vs. Mathura Virindavan
Development Authority & Anr.
o

3 Notices alongwith copies of the application and documents

attached therewith be issued to respondents requiring them to file their
reply/response to the allegations made in the application within two

months by email at judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR Support PDF and not in the form of Image PDF.

4, In view of the averments made in the application, we also consider
it appropriate that a Joint Committee be constituted to verify the factual
position and suggest appropriate remedial action, Accordingly, we
constitute a Joint Committee comprising of representatives of CPCB,
State PCB and District Magistrate, Mathura and direct the same to meet
within two weeks, undertake visits to the site, look into the grievances of
the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and suggest
appropriate remedial action. The State PCB will be the nodal agency for
coordination and compliance,

5. Factual and Action taken Report may be submitted within two

months by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of Image PDF.
6. List for further consideration on 02.02.2024.

T A copy of this order, along with a copy of the application and
documents attached with the same, be forwarded to CPCB, State PCB

and District Magistrate, Mathura by e-mail for requisite compliance,

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

November 10th, 2023
AG
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ETTER

pPHYSICAL POSSESI{)N L

To.

The Managing Director,

paras Realtech Limited,
Cross River mall-

CBD,

E‘RADESH.
E -
Dear SiT, ) : \\‘
Jf -~
: kﬂ%\\q&oa NN
This is 10 certify, an gtate that 1 Mr / Mrs A L Tet ke -\ Slo/ Wlo__

o GO fed s FD S e e
qﬂl{!oF_______g,d__s\#hx_'_z_;-l_ ave taken over the pr.:ucn.:‘.u'q phystcal pusscssion of the Flat NO
o -__t}_{;"_!_;)_a@.dmcasuring l;‘_._Cj‘Sq.t‘t. (Super Arca) in Eﬁ\_\jﬁ_-;_’}ﬁhﬂh_ rower in project name

/., which after the pooking was allotied to me. |

“pPARAS pRIDE” at plot No. (te Db —
o which [ am salist‘ied.fa

fully furnished conditions t

lare thatt

| further agree. undertake and dec

e l'\('-:')ji\it (t‘)ﬂf 54,.,_,‘__' v



SO

a) That 1 acknowledge, that I have take the peaceful physical possession of the Flat/Unit after
being satisfied with the facilities provided in the said Flat/Unit, which are as per the

specifications provided in the Builder Buyer Agreement, Sale Broacher and up to the mark as

agreed by me.

b) That 1 declare that I have take the peaceful physical possession of the said Flat/ Unit

after due inspection and satisfaction, and now I shall have no claim whatsoever against the

Developer/ Seller in-respect of the aforesaid Flat/Unit. ¥
¢) That the allotted Flat/ Unit shall be used for the residential purp‘ose only.
d) That after taking the peaceful physical possession of the aforesaid Flat/ Unit . I shall

be liable to pay all taxes, levies, charges of whatsoever nature, imfwsed on the aforesaid Flat/
Unit by Central Govt./State Govt./Local Authority (s) or any other Agency (s). I shall further
be liable to pay all amount / dues of maintenance charges regularly , as imposed by the

Developer/ Seller or the Maintenance Agency or the Nominee as appointed by the Developer.

) That no changes, addition, or alteration shall be made, which alters the external and
the elevation of the building/ tower. No changes of any nature inside the flat/ unit shall be

carried out without any prior written approval of the Developer.

3
f) That after taking the peaceful physical possession of the said Flat/ Unit, | shall pay
the water and electricity charges as and when due and payable on the bases of the bills raised.

in case of disconnection of the slaid facility (s) due to the default | shall be solely

responsible.

2) That Buyer to pay CAM charges from the date of signing the physical possession
letter. '

h) That the Buyer do the registry within Seven days after taking and signing the physical

possession letter and Buyer if don’t do the same then afterwards he is liable to pay Charges

@ Rs. 5 per sq. ft per month till execution of registry.

i) That, | agree and undertake to execute the Maintenance Agreement before the
execution of the Sale Deed, the terms of which have already been agreed too and I shall abide

by the same

Place \\M LR Ch(,‘\j(‘\.’) : /‘é‘d—h"—{}i‘ﬂtcﬁj)f—s—k‘ﬁhpﬂ(
Dated é}c_l\ d}) l\7 : - , (Buyer)

14
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_ INDIA NON JUDICIAL ek

———

‘Government of Uttar Pradesh

_ Certificate No 7i662504477M
 Certificate Issued Date 20.Aug014 0B28.BM-7 Mot
Account Reference ,_ Qat%‘m(ﬁif upshcilOﬁMATHUﬁﬁPMTH .
Unique Doc. Reference . SUBIN-UPUPSHCIL0100692890141274M
Purchased by MRS KOSHALYA SHARMA AND DR JYOTI SHARMA

. Article 23 Conveyance
PARAS PRIDE.SUNRAKH BANGAR VRINDAVAN MATHURA

i@ Consideration Price (Rs.) - 21,19,000
\ : : _ (Twenty One Lakh Ninteen Thousand only)

PARAS REALTECH LTD
MRS KOSHALYA SH@RMA AND DR JYOT! SHARMA

Description of Document

5§ | FirstParty

Rjy  Second Pary
T Stamp Duty Paid By MRS KOSHALYA SHARMA AND DR JYOT! SHARMA
1 Stamp Duty Amount(Rs.) - 1,81,000
o _(One Lakh Eighty One Thousand only)

V1, 0000019382 -

el

Statutory Alert: 5
1, The authenticity of this Stam Cerlificate should be verified at
available on the website renders it invalid. 4
of the cartificate.

n Tha anue of checking the legitimacy is on the users
T T R e D
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SMLL L/LLL Clail.

-

¥ Type of Property -Residential Flat No. ST-08/003 (SHERESTA TOWER) GROUND FLOOR (Multistoried)
Ward Tehsil . Mathura _ 2 :
Mohalla/Village. “PARAS PRIDE” Sunrakh Banger, Vrindavan Teh. & Distt. Mathura
Built-Up Area: 100.33 Sq. Mtr. ' :
. Road Situation (As per Anexure): Complex Road. .
Consideration Rs.. 21,19,000/- !
Government Value. 27,28,000/- / : :
Stamp Paid for Rs. 1,81,000/- e-stamp rul; IN-UP00579662504477M dated 29/08/2014 (e-stamp is
attached this document)
"o 1.Government Rate for flat - GROUND FLOOR Apartment
a. Value of proportionate arca of land =

R N ST S

3

19

total covered land in concerned. high-rise apartment * covered area of flat/total of covered 6997.9 X

100.33/ 16208.9 = 43.32 sq Meter * land Rate 14500/~ per sq. mir « 43.32 *14500/- - 628140/~
b Value of covered area of flat = 16000 100.33- 1605280/~ R

¢ Total value of flat - (value of pmportionatce area of land + value of covered arca of flat ) * percentage of

common facilities ic 11% (628140 + 1605280/-) = 2233420/~ + 245676/~ = Rs. 2479096/~ +10%
(GF) Rs. 247910/-- 2727006/~ thus Govt. value for Rs. 27.28,000/-
d Land Rate . 1.4.500#- per 8q. mir Page No. Serial No. 376 B-Code -0267. covered Rs. 16,000/~
10-Sub Registrar IInd Mathura. ;
THIS DEED OF SALE is made and Executed on this the 29th day of August, 2014 by and between.-
Details of Vendor/Seller . (1) - _ :
" .. Name . Paras Realtech Limited, a company duly incorporated under the Provisions of the Companics Act,
1956 having 1ts registered office at G-30-31, THIRD FLOOR. (ircss River Mall, CBD, Shahdara, Delhi-
110032 Mathura, through its Authorized Signatory Mr. Mahfuz Ansari S/o Shri Zahur Ansari R/o A-70,
Simpuri-L Pankha Road, New Delhi — 110045, 25 per resolution dated 15/01/2014, authorized for
_ execution of this sale deg:d vide company resolution dated 15/01/2014 (11cncinaftcr referred to as the

Developer Which expression shail unless repugnant to the context of contrdry to fhe meaning thereof shag .

include it administrators, eXecutors, successors and assigns) of the FIRST PART called Vendor.

Details of Vendeé/Purchaser: (2) -

Narmc . MRS, KOSHALYA SHARMA W/o DR PAWAN SHARMA & DR. JYOTI SHARMA Djo DR PAWAN
SHARMA both Rio FLNO-798, SECT.-43A, CHANDIGARH.

'~ PAN No.-CUKPS4459P.~'APPP394ZH




C.

The Vendor is the absolute owner, pOSSEsSsor and in peaceful enjoygnent of Jand TOTIIIg @& pass s =~
Plot No. G.H.-06 situated at PARAS PRIDE Situated at Sunrakh Banger. vrindavan Teh. & Distt. Mathura.
M/S Paras Realtech Limited, has purchased the total project land from M.V.D.A. Mathura through
registered sale deed dated 26/07/ 2013 Registered at the office of Sub Registrar Mathura Book No. 1 Zild
No.5912 Serial No. 10085/10036 dated 26/07/2013. The name Paras Realtech Limited, vide certificate
in this regard has peen issued by Deputy Registrar of Companies under Section 23 (1) of the Companies
Act, 1956 on 03/08/2009: x -

That the vendor is developing multi-story psoject under the name & style PARAS PRIDE after obtaining

all the relevant sanctions, approvals, permissions efc. The vendor initiated the process of development of

the Residential project popularly known as PAB.AS PRIDE (]:lercinaftcr referred to as the «Said Project”) as

per approved layout from the Competent Authority ie. Mathura-Vrindavan Development Authority
(M.V.D.A) and as a part of the said Residential project. constructed the Group Housing Project as per the
approved Building Plans in respect thereof by the M.V.D.A. .

e
. -

The Vendee(s) has/have applied for and agreed 10 purchasc from the vendor 2 residential Flat on the

terms and conditions contained in the concemed booking form and Allotment Letter. The Vendor has

a to sell to the Vendee(s) the residential Flat pearing No. ST-08/003 situated on GROUND FLOOR
admeasuring Super Ared 100.3354, mir equal © 1080 $q. feet or Built-Up Area: 100:3354: Mtr. in the

~ said Project (hereinafter referred to as the «said Unit”) along with proportionate undivided interest in the

common areas and facilities in the building and in the land underneath the puilding.

d The Vendee(s) after having satisfied hﬁnmﬁ!thcmselves.r‘itsclf with the facts aforesaid and . having

inspected the relevant-record relating to fitle of the said Land and various approvals, has agreed 10
purchase the said Unit for the considcration_and terms stipulated in this Sale Deed and on the specific
assurance that the yendor is fully competent 10 sell the said Usit in the said Project.

The Vendor and the Vendee(s) pursuant to the aforesaid arc desirous of exccuting this sale Deed of the,

. said Unit in favour of the Vendee(s)-

ALE | SALE DEED WITNESSETH AS FOLLOWS:

NOW THEREFORE THIS §
1. Consideration & Property Description

a That subject to the exceptions. reservations, conditions and’ covenants contained herein to be observed

and in consideration for a sum of Rs. 21,19,000/- (Rupees Twenty one facks nineteen thousand Only)
already paid by the Vendee(s) 0 the Vendor before registry the receipt whereof the vendor do hereby
admit and acknowledge. The Vendor do hereby sell, transfer, convey, assure and assign unto the

L vendee(s). the sai& Unit in the said Project named “PARAS PRIDE? situated at Sunrakh Banger Vrindavan, -
ihathura, Up. along with proportionatc. undivided. impartibly share only in the land underneath the

3 5

L
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pay to the Ven
cess

agreed 10 Iadditionaﬂy
compensations.

s and/or other charges: rates, 1axes,
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P Lc Cal authoritics andjor any Ouws W
paid by the Vendee(s) in proportion to thc
detemuncd py the vendor. If such gxternal Development Charges and/or ©
cess etc. if any. fevied. ar¢ incrcascdfdemanded (mciudmg with retrospective
y other competent Authorities after exccution of? this
h charges directly to the Govcmmcnt Agency OF

the Vendee(s) undertake 10 pay suc
as may be called for nnmedxatc‘ly on demand. In the event of

e conscqucnccs of such non-

is/her unit to the 1ou Supa e
ther charges:

premises a5
rates, taxes. compcnsahons.

T
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-
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o
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such chargcs remmnmg
payment and further agrees
the Vcndet:(s) shall haveno right title and pltcxﬁ!

~the vmdor due to default of non-payment of suc

part of the vendee(s). 1t 15 specifically made clear

ions of time vendee(s) relating 10 andjor €O

aforesaid shall survive the Sale of title of the said Unit in favour of the vendee(s 1 and the Vendor shall
the said unit in fespect of any such non— paymcnt of Charges and/or such

ay he.

and it is agreed bY and between the parti

Lcerning the External Dcvelopmcnt Charges €tc.. 23

have first charge lien on
short all increascs a8 the case M

- @ ‘ﬁ’l ‘

in the cormnon areas of the said building PI‘Q}eCt have beent

p. That at present the fi
i isti safety code regulations and charges there for are

f - I provided where ever
n of the said Unit. If, however. due

included in the sale consideratio

Government Regulations- Orders ot/ and Directives etc.. the vendor is rcqulrcd to undertake | install any
g s further fire safety meastres, the addatxonal cost in respect ghercof shall also be payable on demand by
the \'cndct:(s) to the Vcndor. '

propomonatc

-c. Thatthe Vcndcc(s) shall be liable t0 pay pmperty

by whatever pame ca
or in future in res|

cess ciC.
zcuospectwcly now
has/have not been enjoying

Ptr}
&
R

2

B

2

2

e d That all costs of stamp duty. registration fee aneous mc1dental expenses o1 £
ﬂ k . ~ exceution and reglstranon of this Sale Deed has peen borne and pa1d py the vendee(s)- AnY deficiency
s S duty ds may be determined ed by the Sup-chxstrar Conccrne,d Authorities along W
as may be levied in respect of the said unt

consequent penalties deficiencies
ndor shall not be

dcc(s) exclusively and the Ve

™,
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t or otherwise, dir
nses of’ the

N 2

~The vendee(s) shall not involve
type of litigation i
which may have 1o

s

litigation
the said Unit.
and against all deman

fitle of t

Vcndcc(s) from
defect in the

count of any

owners in the Scheme/ as It
jation of Apartgent o

Government Authoritics
recognized bY the Vendor, 85 ray be requi
endec(s) that they have ab stle with all righls-_fn!l 1

cby assures the V
itics to grant. €0 gransicr, assigh and assure the
(hat the said Unit is free |

red unto

That the vendor her

and absolute author
; aSSigﬁchand assu

fias have satisfied himsclfmcrsclf Jihemselvcs with’
\f:haisoe‘lcr.

That the vendee(s)
or objection

-~ make an’ further requisition

i J ¢ 5. \"mdce(s)’s Rights & Duties
> : a Thatthe Vendee(s) agrees to abide by all Laws, Bye-1aws:
plicable grom time 0 time, govesning or relating

|
& " may be ap
project and shall be responsiblc | liable for all defaults, Vi

\
use the said Unit or permit/ allo
nuisance of 2

p. Thatthe vendee(s) ghall not
than residential, OF for any pu ich may OF isjare likely to cause
es and shall not

|
b  the occupiers » Unit or o immoral purpos
or about the said Unit W

rpose wh
ps-of other r any illegal or
hich may tend to cause damage 0 &
ny manner interfcvé with the use thereo

ow, above or in a

avaitside fioer ComREICTL use.
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1. FULLIICL bit T

Uttar Pt:adcsh. from -
as made

Agencies ete. for city level special infrastructure projec
conditions as 1aid down/revised by’ the Government of

pound by the terms and

time 10 time,- in respect of its Policy’ relating 0 development of Integrated ‘Township

applicable to the said Project even with retrospective shall abide by impositiom'payment of

kind of tax/levyl octroi ,"charges.fceSS'ctC. that may be imposed Or demanded directly in respect
trumentality with

erned Central statc Govern gh its agency ins

any
ment or throu
onstruction therein being part of the said Project.

thereof, by the conc

respect to the said Project and or any ¢
nd shall not make any

keep the said Unit in good repair at all times 2
m the Vendor and, or concerned
' damage t0 OF

the said Unit:without permission fro
alls including ond bearing walls or cause
as may affect the safety of the

Wi
iable for any losses.

d that the vendee(s) shall

‘additions alterations in
- guthorities nor shall demolish any
auisance in the said Unit or the said
¢ of any installations.

structure of the puildings ©
sed on account of breaches.

damages as may be cau

Scheme complex i any manner
The Vendee(s) shall be 1

neon Ssigm. publicity ©F

e .
: W e. That the Vendee(s) shall not put. upP any name plate. sign board,
; ] - advertisement material, hoardings. hanging of clothes. etc. in the common areas as well as outer
B fagade of the Building and shall not change the color of the outer walls or painting of exterior side
w, ; of the doors and windows ctc: or carry out any change in the exterior elevation of design with a
| ij view to 'maintain uniform aesthetics: »

exclusively vest with the Vendor who has unfettered right

: replacements et¢

¢ Thatall roof right of’ the top floor shall
to enter upon the terrace through its Agenis
“of thc_Building, structure and various installation

all the owners | occupa

area of the terrace shall be open 10 _
c. and shalt be further subject.

cases of emergencies like fire et

for purposes of [naintenance. répairs,
& Yommon facilities (hereon. However the entir
nts of other Unit in the puilding only i

to provisions of the local 1aws.

all if pcrmi-tted by law.
floor, (excluding €

for installation

give on lease or hire any part

xclusive terraces allotted, if any. specifica
and operation of - antenna, satellite- dish

be exclusively entitled to

That the vendor sh
rraces above the top

the top roof/te
the said Project)

py the Vendor in

unication towers. etc.

comm
tated in its own narm

titted to get the said Unit transferred and mu
is of this Sale Dee

Wt St \'endcé{s;’)‘ shall be en
- owmct i the revenue records or of a1y other concerned Authorities on the bas
s trwe COPY without an\ further ac heVendor. . .= <.

t or consent of t

Unit to a third pasty then the Vendee(s) shall
t transferce shall be bound b

endees transfer/s the said
and that such subsequen

Yk 3 the v
from the Vendor

-
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nternal GUIDE LINES @5 Ly "
me to time. i

all the i

ndertake/s to follow. observe and perfonn
r the Association from ti

_ That the Vendee() ¥
- pe made applicable by the Vendor or the Maintenance Agency ©
id Unit shall he deemed t0

That all terms and conditions of the Buyer’s A'g!‘f-cmcm in respeg of
rated in this Deed save and except those of the there in and conditions of the
ined in this Deed in

Buyers Agrecment which are at variance with the terms and conditions contai
Gt _w‘:ﬁch nditions contained herein shall prevail

have been incorpo

e+

case same terms and co

se and/or throw

oudspeaker of otherwi
except at arcas

shall not make noise polution by use of 1
|, any where save and

sh, dust, rags. garbage ‘or waste materia
the said Project:

L Thatthe vendee(s)

: - or accumulate rubbi
o places specifically carmarked for the purposes in

i =i

That the vendet:(s) shall not store in the said Unit any goods which may be combustible/ hazardous
to health and obnoxious in nature. '

o In case. the said Unit is not used and occupied by
obligationsiliabilitics and responsibilities.

by the occupier and the sanie are made e
he same way as they ar€ pinding on the V

the Vendee(s) himself then he shall ensure that all
devolving upon his it under this deed arc complied with
ally binding ont the occupier of the whole or any part of
the said Unit int endee(s) and these conditions shall form
' «conditions of the agreement with the occupier. Even in cas¢ the
itsir fails to adhere 10 such

- part and parcel of the terms and

vendee(s) fails to 1mpose these conditions on the occupier and, Of occu

conditions, the Vendee(s) shall ‘be fiable for such violations. However, the vendor/ Maintenance
Agcncy yeserve its i hts to seek remédiai' measures against both vendee(s)/ occupier of the said unit
-joi‘ntly & severally, a8 the case may be. _ '

e law is made applicable on the said Project
t plant or any

nirol devices, effluent treatmen

provision and any ©
tionately sh

If any provision of existing or futur

like that of pollution co

- the law of péllution control or any other

ghen the cost of such additional provisioning shall be propo
dor Company. wishin specified time.

- :;ﬁlﬂ'ﬂﬂﬂ“'hend@mandedbythc\?cn

ther law order is req ired to be made,

pmvisioning
ared by the unit vendee and

included for the purpose.

that a portion of the common are has been ¢
-+ % is made clear that it is QR the ycmdama'of the said
inclusion of the common arcas in




ron o the S FOF
the exclusive right to take up
anding the designation

s that in case further coristruction on any

permissible. the Vendor shall have

That the Vendee(s) agree/
puilding or on the terrace becomes
or complete such further construction as belonging to the Vendor notwithst
" and allotment of any Common Areas as Limited Common Areas or otherwise. It is agreed that in
such a situation 0f with a view to complying with the provisions of the local 1aws, the proportionatc
share of the vendee(s) in the Common Areas Limited Common Areas and Facilities
and in the land undernea ed accordingly. without any claims from the °

_ th the building shall stand vari
vendee(s)- The vendor shall be entitled 0 connect sanitary, power backup and

3 the electric, water,
: & drainage fittings the additional giructure(s)/ storey(s) With the existing such facilities/

installations. 3

and I-‘acili;ics. the

on

& 5 s The Vendee(s) shall 1ot involve the Vendor, by his conduct or otherwise, directly or indirectly in any
type of litigation with any their party otherwise it sh )11 be liable t0 pay all the cost and expenscs of
the litigation which may have to pe borne by the Vendor, and it will be treated as dues recoverable
against the said Unit, : .

-
R
@

b ¥
That the Vendor am};‘or its

-

Maintenance Agency / Society shall {ook after the maintenance and
ndee(s) ‘hereby agree/s 10 pay

in the Project and the Ve
ity, contribution towards sinking/ replacement
dor or the Maintenance

Agency. The Ven
vities on notice to Unit owners

f the Unit

nominee..
mmon areas and facilitics
interest free maintenance secur
; the Vendor orf the Maintenance

| society shall be entitled t0 withdraw itself from mainfenance acti
the same to any autRorities or @ pody Association ©

¢ and to hand over
ized by the vendors in terms of the local laws, a5 may be applicable.

L

o

upkéf:p of the co
. mainténance charges.
fund as may be demanded by

R i -Agency
in the said Projec
Qwners as recogn

rate Maintenance Agreement

pound to execute 2 sepa

if not already executed, with regard to terms
nd by the rules & regulations of the
alia, define the scoPe of
the charges payable by
t and

pe under obligation and
fhe Maintenance Agcncyisocicty;
ce of the said Project and shall be bou
Agencyl Society. The said Maintenance ‘Agreement shall, inter
s for various services & facilities in the said Project,
4 conditions for withdrawal, curtailmen
| society. for

thereof and penalties an
ities bcing.providcd by the Mainfenance Agency.

© b’ That the Vendee(s) shal
with the vendor and/ or
and conditions of maintenan

Maintenance
maintenance of’ & provision
ghe Vendee(s) i respect”
A of the’ facilities and amen
 wes of the Vendor and or of the Maintenance Agency

said Unit in order to inspec

Iw " ﬂ' ﬁ —-i‘ - - l - ﬁ
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any part thereof after due notice in writing and during the normal working hours, unless the
circumstances warrant otherwise, with a view to set right any defect in the said Unit or the defects in

" any other Unit above or below the said Unit. Any refusal of the Vendee(s to give such right to entry will

be deemed to be a violation of the terms & conditions of this Sale Deed-as well as the Maintenance
Agreement and the Vendor shall be entitled to take such actionsas it may deem fit. )

That the Vendee(s) before transferring his Interest in the said Unit shall obtain “No Dues Certificates”

 from the Maintenance Agency / society. The transferees of the Vendee(s)’s interest in the said Unit shall

always be bound by the provisions of the Mai ce Agreement executed by the Vendee(s).

That to safeguard the interest of the owners, occupants of Units in the said Project, the entry of outsiders
to the building complex/said Project may be regulated by the Maintenance Agency by engaging certain
security personnel. The provision of such security services wou Id not create any liability of any kind :
upon the Vendor/ Maintcnancc Ageﬁcy for any theﬂs. mishap resu ltiﬁg at the hands of any miscreants."

-t

" That vcndec and all other flat owners under fhe said project PARAS PRIDE are duty bound jointly or

severally to get insured the purchased propeuy & for the same requisite.prémium amount shall be paid
by the Vendee and other flat owriers as and when required to be paid periodically in future. In case of :
default of this clause Vende¢ and other flat owner shall be personally responsible for the loss and
payment of dues with interest. : 7

That whenever the title of the sald Unit is transferred in any manner whatsoever, the transferor and
gransicree shall within 30 days of transfer give notice of such transfer in writing to the concerned
Authorities, the Vendor and the Maintenance Agency. It will be the responsibility of the transferor to pay
the outstanding maintenance and other charges payable to the Maintenance Agency before affecting the
transfer of the said Unit failing which the transferec shall have to pay the outstanding dues of the

Maintenance Agency before occupymg the said Unit.

In the event of death of the Vendee(s) the person on whom the rights of deceased devolve shall, within

30 days of devolution give notice of such devolution to the Authorities, Vendor and the Mamtenancc

Agency. The person on whom the rights of the deceased shall devolve will be liable for payment of
outstanding maintenance and other amounts due to the Maintenance Agency. Authorities and/or any
other Government Agency.

The transferee or the person, on whom thc title devolves as the case may be, shall supply to the
Authorities, Vendor and the Mamtcna.nte Agency certified copies of document(s) evidencing such

transfer or devolution.

OTHERS i

That the said Land under the said Project includes parcels earmarked for certain facilities like shops
recreation club etc. and the buildings constructed/ to be constructed thereon and therefore. The
ndee(s) shall have no clalm to such parcels of said land in the said Project and /or thc buildings




. the land underneath shall continue to vest with the company) at all times irrespective of whether its

. That if any of the provisions of this Sale Deed shall be determined to be void or unenforceable under any

' _ Residents Welfare Association as Lecogmzcd by the Vendor that may be formed at any subscquent time. %

thereon and these are ot mthm the scope or purview of t}ns Sale Deed. However. it is s claril -- d
that the ownership of the club, its equipments. buildings and constructions together with thc rights i in t

management is done by the company and/or its nomine¢ appointed for this purpose. The Allottee shall
he entitled to avail the club facilities/services as per the rules and regulations of the Club. '

applicable law, such provisions shall be deemed to be amended or deleted in so far as reasonably
inconsistent with the purpose of this Saft Deed and to the extent necessary to conform to applicable law

4 ~ and the remaining provisions others Sale Deed shall remain valid and enforceable in accordance the

their terms. : Y

That at any time, with respect to the building and/or the Project in which the said unit is located, the
Vendor being ownef of the building, Project and being Grantor, may submit the said property to
provisions of concerned Act, rules and regulations there under. The Vendee(s) expressly agree/s and

. assure/s the Vendor that the uniform computed value of the said apartment, as may be specified by the

Vendor at their sole chscnetlon in accordance with the Act, rules and regulations therefore only shall he -
conclusive and binding on the Vendee(s) and shall not vary and or fluctuate any point of time in future
due to any subsequent sale transaction, taxation or otherwise.

]

That the said Project shall always be known as ‘PARAS PRIDE" and the said name shall never be changed ;
by Vendee(s) and or jointly by the Vendee(s) and owners of the other Units in the said Project or any_"

»
‘That i in case thcrc are joint Vendee(s), all communications shall be sent by the Vendor to the Vendee(s) i
whose name appears first and the communications sent to the Vendee(s) on the given address shall forﬁ
all purpose be considered as served on all the Vcndee(s) and ro separate communication shall be *‘

:Ja
necessary’ to the other named Vendee(s). That for the purpose of the communications with

- Vendee(s) relating to said Unit, the address of.the Vendee(s) stands amended in the records of thrr

Vendor and the nominated Maintenance Agency fromi the date of execution of this Sale Deed a.nd all
Communications henceforth shall be sent on changed address of the Vendee(s) as per this Deed. If thqé

Vendee(s) fail/s to receive any such communications, it shall be responsibility of the Vendee(s) to get into %

touch with the Vendor Maintenance Agency regarding such communication. &
N

That failure of either party to enforce at any time or for any period of time the provisions hereof sha.lly

: nolbcconst:medtobcaWAIVERofmyp:msmnsorofthcnghtmcreaftermmfmeeachandeva}"
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any particular clause of this Deed and the same shall be read and construed sibcmdingly as the context
demands. : : ' {

* h. That all the Annexure and the Schedule of this Deed shall form part and parcel of this Deed.
x L :

SECHDULE OF PROPERTY

The Residential said Unit bearing No. ST-08/003 on GROUND FLOOR situated at PARAS PRIDE Situated at
RUKMANI VIHAR Vrindavan Teh. & Distt. Mathura having fotal Super arca measuring 100.385q. mir equal
to 1080 Sq. feet or Built-Up Area. 100.358q. Mir. Consist Two Bed Room attached Toilet, One living Room,
One Balcony & Kitchen, marked in red in the plan enclosed and bounded as under.

East . Gate & Corridor
West  .OpentoSky
North - . Open to Sky
South . Lift & Lobby

! )
BN WITNESS WHEREOF THE VENDOR HAS EXECUTED THIS DEED ON THE DAY MONTH AND YEAR FIRST

Dated . 29/08/2014.
Yype by . K K. Sharma, Mathura
Deaft by - R K. Pathak Advocate Sub Registrat Office, Math
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¥ _ e
To, _ Date:(19:08.2017
paras Realtech Limited

p-152, Surajmal Vihar Main Road, L

Near Yamuna §pqrts-¢_omplax Gate No, 1,

Delhl-110092.

Subject: - Request to Open the barred Corridor of-Gg-ound_ Floor, Shrestha Tower, in paras Pride,

Vrindavan,

Dear 5ir, ; ' o
| Mn wﬁﬂv Vo &S Lo N@%8 sr.087 | 02 Ground Fleor,
Shrestha Tower, Paras Pride, Vrindavan, want to Inform you that due to the blockage in corridor/
parred corridor, | am facing inconventence during entry & exit in my flat. further, for future
concemn, a barred corridor Is notssafe In rase -of an emergency exit {due to Fire or g_thnr-:hlamre
Disaster). 5o, you are requested to please debarred the way as It mustiﬂwﬁt'miﬁész:mdean

mmwwmg;:amnwo
W\
(sl

Thanks & Regards .~

st 47 (1070668

"
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To, BS‘&!; 19.08,2017

Paras Realtech Limited
D-152, Surajmal Vihar Main Road,

Near Yamuna Sports Complex Gate No. 1,

Delhl-110092.

Subject: - Request to open the barred Cunrldor of Ground Floor, Shrestha Tower, In Paras Pride,

Vrindavan.
<

Dear Sir, % q

| M. 'HUPF-T G'\—W  s/o \t@m fj’w" m;rm st-08/ Y9 -;Grénnd Floor,

Shrestha Tower, Paras Prlde, Vrindavan, want to Inform you that due'ta. th&lﬂdm ‘In corridor/
barred corridor, | am facing inconvenience during entry & exit in my flat. Further, for future
concern, a barred corridor Is not safe In case of an emergency exit (due- tanmqt me} ‘Nature
Disaster). So, you are requested to please debarred the wagas it mmnggm; nly neat & clean
but also free for convenience of all people. -

! Mh&ﬂegards"/}wﬂﬂ

Client Name : T“-—-

Contact No. M_q.gg\ gL—
B

i
#
e
L
]
¥

-
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To, Date: 19.08.2017 .

paras Realtech Limited
D-152, Surajmal Vihar Main Road,
Near Yamuna Sports Compfex Gate No. 1,

Dethi-110092. L

Subject: - Request to open the barred Corridor of Ground Floor, Shrestha Tower, in Paras Pride,

Vrindavan.

Dear Sir,

' M{—bIVK A l"”"’1 s*;a S
Shrestha Tower, Paras Pride, vrludwﬂu. wanf;ﬂi
barred corridor, | am facing inconvenience dt _
concern, a barred corridor is not safe In case of an qmzxeuqv exit {d
Disaster). So, you are requested to please debarred the way as It mu us
but also free for comenlar?r.e of all people.

]

Thanks & Regards

‘VK(M1Wkﬂ@M)

Client Name ( O

Contact No. rfym){,“\m 5 O‘f

V' i Gﬂ--u'i fy i
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_ /3& , - Paras Realfech Limited
PRUcrour

OEVELD R MO AT

O Mo TP ORRFteste

, a
The Paras Pride Rukmani Vihar Resident
Welfare association paraspride GH-6. Rukmani
Vihar See-1,Vrindavan Mathura-28112]
Sub: Handing over the documents of the Paraspride projects.

R B Dear Sir, | s

We are handing over documents to the Paras Pride Rukmani Vihar Resident Welfare
Association as detail below:

1. Eleetrical ltems:

a. H.T. Pannel(Manual) - 1 nos
b. L. T. Pannel(Manual) - y - I nos
¢. Transformer - 2 pes
d. Genset X . 1 pes
e. Water Motor : - 2 pcs
f. Commercial Motor - 1 nos
g. Sign Board : - I nos
h. Pole Light Solor - 16 nos
i.” Solar Water Heater . 8 nos
< j- Common Area Light . - 8 Tower

o k. Steet Pole Light %.  S55nos
I. Fidder Pannel - 8 nos
m. Lift , - 8 nos

2. PARK :

a. Small Size Jhoola - - I nos
b. Big Size Jhoola - I nos
¢. Chair (MS Chair Long Size) ; 3 S nos
d. Parak covered with MS Rail‘ing - Complete

D-152, Surajmal Vihar, Main Road (Near Yamuna Sports Complex, Gate No. 01) Delhi-10082
- Tel: 011-49404555 Email: prigroupdelhi@gmail.com

. o B
S s CTAE Qﬁ»\ -
B e s
T
o N /ﬂrrb
- ¢ A
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¢. Monkey Dustbin
{. Plant pot with Plant

3. Utilty Room Serviee

a. Room Storage

b. Maintenance Office

¢. Toilet & Bathroom

d. Guard Room (Aluminium window &
e. Temple (Operational With all )

f. Office Sewp

g. Computer With Printer .

h. Client Data

alass)

4. Tarrace
2. Staircase Gate Fixed
b. Lift Room gate fixed
¢. Ground floor aluminium gate fixed

Thanks & Regards
Paras Realtech Limited

For PA'%S—BEA' FECH LIMITED

Praveen Tayal

(Director) Director

axc{ g ADHS
N
e
8 F}T-_ 00';}- 4.\{),Jo_
=

, \;.:»U’"\

B
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O nos

25 nos

6 nos

I nos

3 nos (Operatinal )

6 nos (Operational)
| nos

I nos

| set

Data

8 lower
8 tower
8 tower
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l aras Pride: Rukmini Vihar Residents Welfare /5 '28".'1"21‘

(A THURM
PARAS PRIDE. GH-08, RUKMINI VIHAR, SECTOR-1, VRWD”‘V"‘" iy

BT = yvihar
i Customer-Care - 9218004400 Email - paraspie bl . S
e v . _ .
R galed
3 Bl IO s v ranins Paras i;r-__"_-‘ﬂ?n!_,‘n AL LT 2
Residint Welfare Assudiatios
" 1 ; Yrindavan, Mathiu a & 123
b : :
fal ¥ Jax y 202%
(L] Y A PARAL PRIDE MAINTENANCE SERVICES PVT LTD
J .
3 ’ 0-152 Ground Floor, Surajmat Vikar, Delhi-110092 .
Sub: Transfer of Maintenance Charges from the-builder Lo Paras Pride RWA
8] . y
i : Respucted Sir,
il % We on behalf of the residents of Paras Pride, who have mainténance tharge < U
o : teewards vou. wuu!d FeOUREL Vou ti tranefer the halance [nto the AMWA zccount. T
mamntening charges became due aga regilt o IR 0G avar maint 1 |
O January 2012, The rasidents Sad pad the smaimtenan charges ara 0 SAme 15 i

towards you as an date. i
we confirm te you that henceforth any guery raised inrespect of mzntenance durs waald

ha answered by this 8ffice for the aforesaid period and takes respensibility of ag, e the

’ | Maintenance charges against the residents mentioned ir your 'ADVANCE LUNDER = LriEME”

! ) m,i the balance as on 31 December 2019,
. we thank you -.n anticipation snd contvey sur sincercregards
| - : . :
E "

I[ { \ : e
Ll | ” Fd
i arely - W o ; Y

.’ . ¥M . ‘ I/./
: --_.PQ"'"- &;—/ ./éb@ ; ‘ L’v}::g(/

' Humpr Gautars Sunil Kumar Geutam Chetan umar Garg

% Sushit Xatyal Raphunath Upudhyay

o



—— ——

-

bl SR

23 i = S S %
U g 84 Avanesins Rog
el ;-__,/ 3 . - e
< | P HepRT— g Ferr gifereor, worr|
/ 32, RTsT gy meger | .
9HT& - ;}’—ﬂ / 0q0fq0y70 /202122 fesme— 3| / @g/ 202; i
aar ¥ =)
S gas et

FAT WA 003 9 004, AT TR
YT ,

aﬁmwﬁgaﬁmﬁgva%ﬁmﬁaﬁ.qﬁﬁﬁammaﬁmﬁmﬁm
J0H0 TR Ao AT sififray 19?36%'13%%%3#2%@%35%@@‘@
IR gRT eavefiepror fsar S, s gol—ad @ ey W@y frieRr 2



A

Wmﬁﬁaw%ﬁﬂmw:

Hordre & ~ 202,/2018

i\ : . "
gﬁﬁﬂﬁ’rzﬁhw:rm‘r g oy duees wofdio

CIGIEACI

S 3 Pryer & 5 wodew @ ) A @ gRT I b @
mﬁmﬁﬁaﬁ?mmmﬁﬁwmﬂwmmw
0 7 04 @ A d RiRS ¥ @ e @ e fb R
W%Wuwwm'ﬁ"%YW'ﬁmﬁhﬁmm%
¥ T drers SRt R T Ee | IR GReT F o 78
ﬂﬂ’gfﬁ’mﬂrﬁmﬁ off f areua & W IR mﬁmﬁmﬁfﬁh
'WW'mawu?%mﬁﬁnﬂ#ﬁvﬁmzﬁﬁmﬁzﬁ
_‘nﬁiﬁrsﬁma‘ﬁéﬁwwbﬁaﬁuﬁﬁgﬁrﬁaﬁ”w
T mwﬁwawwémamﬁ%mmwﬂ
¥ BT aﬂwﬁzﬁ"ﬁaaﬂwmai

S A A A B g T i e ey A

frsies 03 /05)/18 W1 ¥ IR T W fmar wmar o1 f SRE

mumammmﬁ'qﬁémomomzﬁwmm&eg
ﬁﬁﬁfﬁﬁiﬁﬁtﬁstﬂmm:%muqmmﬁaﬁ”fﬁé
T "@rq?ﬁf?rﬁ“m n?mﬂ'-*a‘r*ﬂ?mﬁmwwgmﬂl
mwww&im@ﬂusﬁ?wﬁf‘c@%ﬂw}%

)
f

s i ¥ oy wd opia B e & ;.

o7 gl

42



86 e

%
- Wﬁﬁﬁmwwmmqﬁwm;nmuﬁﬂﬁm
Rl & ol aE 9, g AR g @ R T
W?«*mmgvm%ﬁmzﬁmﬁfﬁﬁmnﬁﬂ | efeR
T T o T B A @ E f%frﬂv/vﬂ%mﬂﬁ venfid
& afR A geen gR R @ o A ¥ ]ﬁﬁqz?ie‘raﬁmw.
A 08,003 3R THA. oe/oowmﬁaﬁfmﬁaﬁmm
Wﬁmmﬁma@mﬁ%@%ﬁ%mwwﬁ
| wde ¥ 1 @ o e § o el ot i v S 9 s
ﬁm%ghmmﬁﬁﬁhﬁ%aﬁw@%mi—aam%

i A R 9 Y e gl B # |

g f SEAg R f;sxﬁii IERIED 2e/og/zowas‘rar_z%
3 g @ feg ow wE © o T B WEE R R
o o T b i 3 R e e o R
‘ma'mqﬁmﬁmﬂﬁmaﬁ@w@mm
S 3 e e w a A e & R w a3
o A wRerd @ from Ao wen sy, o
15000170389226 T 21 £10,/2017 & teq Uofiga Hedl fofw
R gferRi @ g m- a3 & i faie 23/10/207 @
Waﬂ-da_wm@?ﬁqaﬁﬁaﬂm%a@ﬂwﬁﬁ
o o few Ran | |



s

-mﬁm@ﬁd%%uﬁmﬁﬁmﬁﬂmw
Wﬁﬁﬁﬁﬁﬁ%mmﬁﬂwﬁmmmﬁ
%tﬁwﬁa’maﬁmmﬁﬂwﬁiﬁaﬁﬁaﬂiﬂmﬁﬂﬁ
ammWWmmwmmm%
Wmﬁﬁammﬁﬁmﬁﬁﬁm

i e RTI R e 1410 i

Q-’Rﬁ"’\iﬁﬂriu ‘Eg '.\';;_l.
2017‘3!@?(?5%13?@‘(@1%@&%%%@%%&
| uﬁqﬂm@m!%ﬁ?uﬁﬂrﬂ#aﬁaﬁwma

faeien 24/ 03/ 2022 @ mwﬁ# oA DT fraRa w0 &Y

mﬁﬁﬁ%m%wwwﬁm‘wa_

WWﬁWWWﬁwwww%ma@%

mwwaﬁwﬁrﬁﬁmﬁwwmmm |
mwmwﬁramﬁrﬁaﬁﬁﬂa -

*‘WWWWWMW

.
TR S, TS
—— — S i, e, M- e
S SRR TN R N
3 L ) - % . 3
gy Wnpelhag  TEETL e e i "
| - e ] .

g :-r':.___-';_ Gl /1
-

muﬁmﬁmﬁw&%ﬁw

44






B E.
|

|

| 5
L m@ﬁﬂa%ﬁﬁ"?f“m‘ﬁms
ﬁugqyfmﬁmﬁaﬁﬁsmﬁmmmﬁmﬂﬁ

mmﬂﬁqﬁawqﬂﬁmﬁfmw*“ﬁwam

202/ 2018 *}ﬁﬂ'(ﬁ

ﬁafrem%ﬁ‘sﬁﬂ?ﬂ

u%‘cr@ e 3 @ WEHd
m%ﬂ?rﬁa?rtramrﬁm/oa/aozz
Wﬂﬁﬂﬂ%mﬁﬂ?ﬁwmr@@?ﬁaﬁ@WﬁW

m@mwﬁqﬁﬁﬁmﬁmﬁaﬁﬁw
1$uﬁfmmmt$m36uowmmﬁiﬁmsr@rﬁw

1974 @ el B Siwrld FrfaEl TRA §tF DG AN
mﬁ»ﬁmmﬁ,@mﬁmﬁsmﬁmﬁm

SR i qRE QA wofdio
mﬁﬁs‘ﬂaﬂ?ﬂm@ﬁi’ﬂm
qaﬁqwaﬂmoﬁo
wmﬁwﬂaﬂ#w

s & b S W e 3 @ gRT W B I B
mmaﬁwmfm'mmmww;ﬁmm
-ﬁrﬁ%f\‘rﬁrﬁgﬁarwm | |

a W TE g Seray d Rﬁ Wﬁ‘r’ﬁ' RreTaa & W
ﬁwﬂ@ﬁmﬁ‘é’rqﬁmﬂﬁmaiﬁmw.uﬁ?ﬁom
| @ e A awfaqiwﬁaﬁ Req ) ol 7 € ardror wfe
Slo et 2t 1 @i A ar swd fow el v @ B

46

e —————



i e

i Sk
I'I @h%'mwwﬁnﬁaqaﬁlfwﬁx
TR T e ) vt @ f el A T
$WW@MWWsﬂmmmﬁaﬂzﬁm
mw%“/%/zozzﬁmﬂmwmﬂm1$ﬁ
ﬁwmammwe%mﬁwmﬁ
=|“ﬁm¥§m?“
W%%%mmmmmam
j}aﬁhmmﬁ?ﬂgmwmm/mwﬁmmo/
202122 Reitw 31,/08 /2022 frare wif foar T

mﬁ%mﬁ%mwrﬁuﬁrwwﬁaﬁww
iCI |

&% 04 /04 /2022 o, qrdiaror,




Y . o g | | 91

n i . ) AWM Kﬁ' 8
ey Rifler wrot AR fadror HegN |
o ¥yl 202 AT AV AL
syl wlereur gt @A vl e Rgrerca
quruers i ydre @ 3y g 50 e 94 A
QA iR atidie Prqly &1 152 qraHel TaER ad facdl |
~
R ca R U] 3 gl FAfere et
' ‘ ¢
el §i I'u
1~ e Ry 2 g, | 1 @ Bydrs 8 T WHUNA @

certt Q1 o uRfAd 2 *

o T fio Mot qifedr @ s R gy Fyderre Wk |

farsriop 442022 T Y1 9 ey form & o f famd et Ul

ﬁ\ s . .
, ' g M gl
: ) m
5 g fi S HERE ) & Wy R fan 3 gah Ae @
& yafd & Prre Rag fre @1 1 w5 A e wEAr 1 i ,
qpan B et QARTRHY vy s fihd iig} axaran @ A o -
Hoid W afard bl i 1\;1{-_1” Qe gl -5'{'{1-\%'.,;_1 Jfd 1 @ .
EELE . S o Py T D AET A AR Yo g, 2d 3 W # wiiva
|

Scanned with AnyScanner




BTN 49
femen s & | | N

¢ 2 = \ :
4— g fb orr fr @ wuw fw Tar R 97 WEA 19 2|\ @

. - ; . & .
Rl © JifdgH @ e W detid el € SIFGIST gard Sy

T @ wedrad) @ @ GRE e 1 9 2 @ < oY 8 50

por @) @ Angd § ST @ e W W E |
| ,
L s uw By @ @ik fEd @ ade w el di fqur v
l ~ C e fean o e ¥ FRER el e il & HIANTH &l
- 3
]

(i L o g & A fb e wu § afpaen B ST Gagical
Y :
g B we @ ude W 3 G 4 @ REl R HIRIGR HHI

9

A Rl o T & @) W 1 @ 2 @ fan T g | e

2 NS i o gvE @ ey A a6 e A e & Wo

g| 1 ual €5 & augd: T W 1 @ 2 g1 ARGHOT BV A

t , STeruE W g-qfﬁa were wean 3.9 4 @ 1y Rera ligR A AT
—~ wran e [l 1R Red e [ o e o e

? T G & st 4 s & el vz wanf @ T o HNER

,,; i ;

i T ard) W 1 d 2 G e WINK e @ PR fan rar & uRvird

& i . W ;

: Caen A TG QTR AT GTRUT Sivg B 2 afde yrafae
il Teafa 8 ude ot @ ofvam § e

ot i I

4 gl AR e & mer a ad) Tedr 1 9 2 g I B

.

F | Secanned with AnyScanner




< Ry wrar & v fark=t f%raﬁﬂ ey iite warfirdi g @t F
forg damd r‘.i.;' k{-it; § e A SRS ST ‘
| farepmarcll o gfiead @ AR Gl i facnita stdEHl @ M
| gftema i e PRl @ e i gert @l YA \
W

\A_ﬁ‘f?mﬂ her 1 o 2 g1 fau Tl g 1 aEe S 3 i BE

) W 1 9 2 A ufgad e 1 @ frarad BT

AT qald B et W dR far T 7 ) AW A

w1 awgd fea & gl gl e e @ st giefs aA

fqur Ty & g4 W i et B & A e 1 W 2w

e e e g T & R @ A A L e

3 e PGS R I i 22 e SR e ) aadr @

i B RN W IE G 8 o @ fedl o BIER A ot

o OR T A 8 UE gl & P wfpaiel @1 S

& gRAaar @ g0 g 3 S A BT SER R EIE

qrd e 1 72 BN sy o ¥ B
6 ug fon & yyerE @ el W we § arfereirav] R

aiftre fan) o @B
3

R G EETITS
2. g T @ avd dudrTa [Aay ava § Al g g
&

) e ° I aftrt & ) wane @1 BIE T HAGR

Scanned with AnyScanner :



g S

T8 8 o) v ¥ S g au wde & g Ryd IR @

SRETA TR a5 ¢ far T ¥ | AT Y U e Qe T
. 2 b fgf-ﬂﬂ urRfa® sugr s an'rrmﬁaﬁﬁm%ﬁmm
ﬁ -t g e TR @ s T @ P &
:f %mmrmmm%%%@mwﬁmw%m%ww
e éﬁ ST R X B ae i e # W @
wrer A Reerars 3 @ €.

; ‘ | )

, e—zrgﬁﬁugﬁaﬁameu%ﬁwﬁfarﬂm1az gRT 3%
S %’j*\’ @ 4 ﬁ%'id e ,?"c.*‘(ara 1 fpafor fepar €1 | 9K
it rdhen 2 AR R ) e TR 1w T

e/ arer @1 Fwfo R T 2

' i g g o A g I R R R T sl @

B

- ‘ 4} aR @ O B aaogE A e T8 R T ae s

area prel Ayt @) AR aR- Rregrd o oy T e 1

g oo gTa va wef wa wfad Tt 3 @ gHel Sad SfEHo Bl !

goTd i g U [ar i gk v @ e e ufterd
Gl 3 g1 A W R I & ™| Wi s Wl
L sroum @ e & wd § e o o W@ 81 9 el 9 e

T o ayRia ufdard) g 3 gRn aney fase 31.3.2022 @ WRA g

; 1 . .

% Scanned with AnyScanner



95 =

FHISR &1 sifgewy qaa B2 o0 yrgeft amawr urfe g A

B

10— U8 ﬁo T Wﬁ{ RRIGR T ufyard) Wear 3 gRI1 A
gerifas a‘lluQ § wan g Rl R sa @) erfrer Wk @1
FAMER wiwt #2 z [

11— g8 f mfra gl 5 ﬂ'l?"iﬂ fawy axqg W yofa: B €
ufyard] viveur 3 & 39 are § aradl ufdrerdy 1%‘ WY W UL Gl
A ¢ n T g o gl A @ AT Y R
_ yrafsir = J’: HET Frieran oY Q_-ifaarrhsrﬁm?ﬁ fo@n‘.s & fawa
.- | . gRE R Gﬂ.?ﬁfﬁfﬁ wg Hel € |

12— gg & el w 9o wo Y WA e At 1973 @

wifdegHl aftir 2 >

B

13w 5 ardnn w1 B TUH qredl arg el e qfaur &1
ik B 5, e ) ardemr @ vt H 2 qen fdems S w7 AR W

meﬁmaﬁzsas‘;mégﬁwq-ma%;@ o i

3s @ 41 fafdree sgaly sfRFERE @l & |

ja—vw {5 Ao grn G aell @Y wurarery ¥ fearn g

52




e L N T | il i i

15— U8 &5 umef gz ey Uea Su1 4 wiRer fpd S ar

<
i
16~ T& {5 wures & w¢ = 1, 2 3, 4, 5, 65, 6,7, 8, 9. 10
11, 12, 13, 14,15 BT 5o T9 SAG SASR W Il € T Jol Helle
PR W 5O & ol W d ) & gy o srac T & TR N HET
IR TET TAH) T B Y AN A 882023 0 B MR
§ i
Q
»
p ' GG
|
B
%
B
|
|
b3

- S i Te
R o - § e T — s
P ar -l e =

=T =

I — ]



H
E
i
it
|
|
|
AR
fit« :
i

{

T s

: : M
97 y el W 54
AT (e s A (34 e

dia LEr 202 gi|f 2018

sad alvrenr wl aswm Aed nigan fdelda

ngray
‘ : o
By & f e wkers 8 aivie dern o aeerra Al s

[e-Tod =¥

@ AT UR 1) il Yen greAl rie A NI IR

) AT o e N S R e P S oA & A @ e

e B
orct, e & f st e A aftfe @ear @ s

:.1. i

qrar & mi%n R e RRETST RTH 442022 Y {5

fpar o |
T _ Lo
fih- 88,2023 P o gpff- gftdrd
BN
aifygr g od
’ »

oy iR



(P0 s (o |© »
Poras Poide Usmdayom
| ‘ o




= b 12/2023







N e

AahE
Ly A% LA IS

-
R
..'lal

B






















2707, \N\\ ([=4enopy) %@mﬁ%@ Q@ QE L R




\gv




i

0 i IR0

/el YNV S0k s







T .; '? -
2 $i0 1"‘!"‘1 v




=l§5' )

!I"“III!I ulmlll llm, \ " "l pm

2 A8s;

}n LN ;l'ulu E ﬁi!zti..r




i

AHRRENT PHOT) /F PARNC B

'\






. Bill/Cast Memo

3=

9582298106
9999026144

Super Green Nursery A~
; LANDSCAPE & HORTICULTURIST NURSERY
G-337/4, Master Colony, Tughlakabad Village, New Delhi-44
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9582298106

1 1 7 9999026144
Bill/ Cash Memo
SUPER GREEN NURSERY
LANDSCAPE & HORTIVULTURIST NURSERY
G-337/4, Master Colony,Tughlakabad Village, New Delhi-44
No. 188 pate :.. 292112
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S.No. Particulars Qty Rate .
Rs. P.
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Bill/ Cash Memo

SUPER GREEN NURSERY

95822981(
999902%1¢

LANDSCAPE & HORTIVULTURIST NURSERY

G-337/4, Master Colony,Tughlakabad Village, New Delhi-44

“2.-;%.].1‘.\..‘.2?....

no. 203 Date :....
M/S. — . —. oy o ‘ » S
Favas Y~ aled, 15 (’(qﬂ 0(‘), k)ukwlm VEL&) , {)ZIY’CLSW ‘\{ylrﬂlwbﬂ
G2) L Cress Kiven, el oo déon-Aine . Dot
Amount
S.No. Particulars Qty Rate
Rs. P.
Ve [ Belectrom no gqoass (geed €an gyl £.<00 |1 Tsifk | SO
1o e Black win, pst 12 ety S s | ol
Tk 11 ROA'\\C Q‘\ “'\ (3, ‘1(7}(’5“7[‘\ \O) Bﬁ(:} ' L
Y. lclore Ene oy seen | 1. | Qe, 000 —
“k;-: (‘TTL‘\LM'E "k (‘-‘CN‘-‘Q“}‘L C; 0 % L‘) e{o_«) (‘f‘_'__
. 1"
3 wa'g ‘)C‘h\ f'jT* 250D ’)__ebgu\ﬁ ]/'_‘
il Bl o Ho | MO [ UYoo
-8 | Becn G P/ < 29Ky | 220 wWeo| |-
9| RotHe (& &1 & S < | hooo| Q0,00 b—
|© c oA Ve k:.ﬁ_..rm o > Q0 \gq €0 ,n"“_’
1. ﬂ]d[\# MQF{ ?C‘\HK ‘"Eﬁ(\g\o\hm = -2 o-w—@\ e
TOTAL[ 233010} —
E.&.0.E FOR SUPER GREEN NURSERY
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958229810

” 1 1 9 999907614
Bill/ Cash Memo
SUPER GREEN NURSERY
LANDSCAPE & HORTIVULTURIST NURSERY
G-337/4, Master Colony,Tughlakabad Village, New Delhi-44 : o
no. 185 Date 1)“Qt(}‘g
M/S.

| awns” wedidech Lad (( GH-06, Kidomans VII’\M-;%?"UP Vel Viy ’!"'(o'”cfi
C1-2) Lo ss Riren Mol ek C"\(L.Lk'i'\"l Wela

J Amount
S.No. Particulars Qty Rate
Rs. P.
I+ I"Delonix "\?*“;’.j‘“('\ Ve heo 172,280/
2. Mimpaac o\ | € |eoe |\ v |-
E K\«w Y‘c‘ﬁ“j 16 S0 1Y, LED Yo
Y. Ac)xer\& "5 <E 0 \')} 0
So KQ.CLW\’&Q.. q vaeso |1 ) oo |\1T—
e 1 by sees - 250 | 12,250 Y
7 | Madbumed 3 L 200 | 10,490 ]“_
S | enade Uay % 200 | 360 \—
7 lave vl O, 20 22 5] LW i
10, POH\,(—“(‘{ U S é»)CWO ]"—q
W Mg ik S0 | & 9 e
2] Ficuvs § 3 R _gr('f SOl 4
TOTAL|1)\Y4 850 F—

E.&.O0.E FOR SUPER GREEN NURSERY
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~ g - Jay Shd Radhey yMob. - 9720298066

8864805613

Bachu Singh Nuréery (Regd.)

Garden Developers, Also deals in Indoor & Cutdoor Plants

Add. Gajraula-Hasanpur Road, SIHALI JAGEER
Teh. Hasanpur, Distt. J.P. Nagar (U.P.)

& 9 Branch : Gopal Garh, Vrindavan

Date. ..QS].Q.?.JQ&.M ;
ShEl i Pé’t}/gﬁp?zade\fﬁﬁnafmjmg
S.INo. _ Particulars Rate Argounlt:‘
. S. .
- ‘ ' S
/ . anfg,&‘)oq Plad ———— ] DO fvy a 3<;o o sk
2 | Do i e
A ¢ Plou- 3300 oy ¢
il | A SR 5SS
- Lof
Baclsya 500 Qo /1 2
z: C | ' - L I R
S 75
. i e g
—Sﬁ- g /‘? " ; . ot OU@»"(\-Q
: D . e
Fedf /D‘/aﬂ’? ey o ;)‘:? PO (({JL .
. o) [ Nsoo o b
-
Total 12 2 5l

oo Ty Sty s iy
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‘For Bachu Singh Nursery
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5 REALTECH LTD.
aras 'r‘ride.\irindavan

PARA
project-?

Contracter Name-Bachchoo Singh
Work Nursery plant

Addrnss-l\ﬂathura
9 10798066 ; _
._____d_q____.--v-'**__..--ﬁ__.
AMOUF.{L...L/

Mob. No.+0 72
_._.--'-"""_"-_' /‘4 e
F PLANT Q’.JANT!T"{ | Hf._‘-_g_ljjw__! R)‘\I_E"‘ !

(31

NO.C

e
_';____._~_.__....-.~__,_____-—-—.L__ -
TERMS & COND‘T]ONS:-
1 4% pe! :l‘.,l'!,'i.'ifl{l:i"-'l:'l
'S-{_1j'_'-.;' Ve }IL" ELCR L a4 LR

e T

4¢ shall pxecuted

A, Thewot

g, Company reserve Lo pight to cancel/terit

C. S gecurtty g 195 TS shat be retatni 00 each R pifl B v

after 2 months 0f completion ofthe work § nbrauting afye s ey BPE g Te SRR HE

p, Wastage of material & unuseful cutting of ma i s s

£ Ifyouleave the work there ® i) ik a2 r 1 (e

F, hot payment of death piants 2 aninis ot compretion G sy o

H 2 - - - | A
gign. QF Site Kinbh: sign. Of M Sign, O M
3
5,

»

| _.273/@2{,%)’3”

o e WS E
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JAY SHRI RADH['Y

Mob. - 972 029800

Bachu Smg_ﬁ_\ Nursew {R egd.)

Garden Developmer t; Also deals in Indoo r & Outdoor Plants

pate.L.In3 ] 14

MO, ispsen

S |
g &aﬂdme)r Owc M&LAOMJ d’i\/e fézmdwd




' j PARAS REALTECH LTD. 112«% Pride- Vrindavan

i GH-06, MATHURA, RLKMANI VIHAR SHCEME,
! uP
Ir :
: : Bachu Singh
Ledger Account
1-Apr-2014 to Q'J-I.m-?_DM >
I"LI e ) ; . T B s o Page 1
|. Date Particulars Veh Type Vch No. Debit Credit
11-4-2014 To Opening Balance 350.00
| 3-5-2014 By (as per details) Journal 69 5,742.00
Contract Charges - Garding 5,800.00 Dr
TDS ON Contractor Non-Company 58.00 Cr
BEING AMT. DUE AGST. BILLNO. 3 5 4
| By (as per details) Journal 71 17.879.00
L Contract Charges - Garding : 18,060.00 Dr .
b - TDS ON Contractor Non-Company 181.00 Cr
e BEING AMT. DUE AGST. BILL NO. 3 [
s ' - : 350.00 93621.00 @&
r i Closing Balance 23,271.00 ’-
' ' 23,621.00 123,621.00 b
3
i y ‘%
I;!, |
L
3
b
<




2A54805013 AT TUIE 2oCin=dadL 0 1408 | JALVIEWSDRIC

. Bachu %m@iﬁ : 81
I f Garden Development, P-fsr deals in door 3 ( Julduou__PIam _
i “ Vi Adt H:alraula -Hasanpur Road, Siharll ger e JF nag UP)

Mo

leclientservice@parasrealtech.com>

Mon, Apr 7, 2014 at 4:49 PM

No Partacuiars ]\r '
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PP CS <parasprideclientservice@parasrealtech.com>

e b et PP Yl Sl

e e ————"

 Quotation of Plant
o : - ___________.__——_,______-_______________,___._—-«——-——”“"_r
- Pafveen Aggarwal <parasrealtech11@gmai!.com> Mon, Apr 7, 2014 at 4:49 PM
. To:PPCS <parasprideciientsewice@parasrealtech‘com:v '
. 3

A~

Dear Sir,

Please find the approved attachments of plants & planters.

¢

Regards
Praveen Tayal
[Quoted text hidden]

4 attachments

FCuk blacb\;[’é])o\l;;; >
Y wonf —~

82
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B

i M #3 l : " PP CS <parasprldeciiantsewice@parasrealtach.com>

m Mail - Quotation of Plant

Quotation of Plant 5

PP CS <parasprideclientservice@parasrealtech.com> Tue, Apr 8, 2014 at 6:00 PM

To: Parveen Aggarwal <parasrealtech11 @gmail.com>

3

: ; This is regarding quotation of Planter and plants which was approved by you that sir small planter is
L approved j

R/Sir

by you is not suitable for ficus tapori and English Bagan bell plants according to Bacchu Singh
therefore big

size (18") is suitable for such type of plants so i am attached pic of such type planter

Bacchu Singh says that if we demanded only 20 Planter and Plants then they will take Cartage

amt Rs.6000/ 3
for caring these plant at site if we demand Nos 50 planter and plants then they will not take

B )
e cartage

. g

PFA of Big size planter (18")
- <
[Oudep texd hickden]
* Concreet big pot with MS Net Rs. 41 0-jpyg
2. uw 538K
oL N
Y

(il




a JAY 4 é% REDHE Mob. - 972029806734
RE64805613

4 Garden F‘mwlnrw ant. Aluo d@dl‘% mdoar & Outdoor Pu.mi

Paver Prido Vi s o
_ el

- No. Date 02.].65[14

;76' \"/C-("“n BET. O g ~
‘A/ Cm@wﬂfbf" .ﬂﬁ}ﬂf)zm /|
9 CLYK(,::Z C‘ZG\)’ ' :2'_5_(,/
MM(7 off — pad”
] O—le\r b (‘ff Cfd}sr (ém ﬁev MM)
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N ; PARAS F&EALTECH LTD. - Paras Pride- Vrindavan
Ehkymano M-t ; GH-08, MATHURA, RUKBIAQ AR SHCEME,
up
© Journal Voucher

Ne. @ 367 Dated : 30-Aug-2014
bl i e O e i e S B T (T
g Particulars : 4 : ~ Debit Credit

E i pri ,29,050.00]

| {
28,769.00

291.00

. Contract Charges - Garding

To Bachu Singh
To TSN QOTHRACTSRJ&GNCWFKNY

: 3
b
I
\..
.-,‘-_\'
£ N
| : ‘\I
i A e |
£ i
i,
B J 3
E ¢
! l’ \ !
Vo)
" (
!
i
i
4

O Account of
B8
EING AMOUNT DUE AGAINST BILL FOR PLANTATION DT 30.08.2014

_RS 29,050.00 RS 29,050.00

Authorised Signatory
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5arasrealtech.com_ Mail - Bagchu Singh Pl...

E O8 <patasp
Plant Quotation ‘
t ~parasrealtech11@gmail.com> :
‘ideclientsenice@parasrealtech.com> - |
E
» ;
[
[l
i A 4l
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a _uoted text hidden]
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e . ,___,______"___.._--——" __,,_._.—-' e b = J——— s e
by Smgh Plant Quotation W . |
< seMce@pagasrealtecﬁ.com> ' Tue, Sep 2 2014 at 4:05 PM
1@gmail‘com> -
nis

1 <parasreatech’
5/plant for Nos.70 pla

py fnd the attached file of plant quotation these pants are pianted_at site Rs.41

'M
ity 2 |
pacchu quotgtiuon 001.jp9 iy . : v !
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DEVELDMING NATION

CINNo.: U70101DL2009PLC188106

CERTIFIED TRUE COPY OF THE BOARD RESOLUTION PASSED IN THE MEETING
OF THE BOARD OF DIRECTORS OF M/S PARAS REALTECH LIMITED HELD ON
MONDAY, DECEMBER 4, 2023 AT 10:00 A.M, AT THE REGISTERED OFFICE OF THE
COMPANY SITUATED AT D -152, SURAJMAL VIHAR MAIN ROAD (NEAR YAMUNA

“RESOLVED THAT the consent of the board be and is hereby accorded to authorize Mr. Parveen
Tayal, Managing Director of the company aged about $3 years, S/o of Shri Ram Kumar Aggarwal.
to sign and submit all the necessary papers, application, reply, declare, affirm, appear, plaint.
petition, written statements, affidavit, undertaking, vakalainama. declarations, appeal, revision,
statement compliant, letters, forms etc. in connection with the case no. 698/2023 before National
Green Tribunzl, Mew Delhi in the matter of Kaushalya Sharma Vs Mathura Vrindavan
Development Authority & Paras Realtech Limited,

RESOLVED FURTHER THAT My, Praveen Tayal, Managing Dircetor of the company be and 13
hereby authorized 1o nominate, appoint and engage advocates, lawyers, solicitors, counsel, or other
professional winl retainers, in that regards, and to do all such, acts, things, deeds as may be
necessary or proper to carry out the purposes mentioned herein above.”

By order ol the Loard
For PARAS REALTECH LINITED

¢ PARASLEALTECH LTD

ARUSI
DIRECTOR
DIN: 07275780

Paras Realtech Limited

Builders & Developers

D- 152, Surajmal Vihar, Main Road (Near Yamuna Sports Complex, Gate No. - 01), Delhi-110092.

Tel: 91-11-22140630, 31, 32 Email : admin®parasrealtech.in
Website: www.parasrealtech.in , www,parasrealtech.com
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